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Present 

4 
}on'b1e mr.3ustice 

Hn'b1e [lr.M.S.Mukher3ee, ,dministttive member 

( 
SONA SETP 

vs 

UNION OF INDIP1  & OHS 0  

	

Forthe 	1ic.nt ; Mr. P,K.Munshi,counsl. 

For the rsjondents; Ms.K'.Banerjee,couse1(Official 
Mr,P.Chatterjee, äounel(Pvt.) 

with Mr.K.C. Saha, 00unsel. 
ORDER 

Ldcounsel for all the parties are present. 

t is brought to our if notice that a typographical error 

has occuted PD the last line of paragraph 2 in our Order dt.18.6, 

1997 which reads the vord "pitioner't in p1ace of private 

responent. The ward "petitioner" has been typed W advertarice. 

This may be corrected accordingly by the Registey. 

Private Respondent has filed a Misc.Application, seeking 

varition/modification,for some further order, which may be 

listed :9= koxximM along with the OA for admission hearing 

on 6,8.97. The petitioner shall file repy to the Misc.Applica-

tion(fjled unlisted this day)' by the private respondents) and bot 

the respondents file their reply to the OA at least a week 

before the next date fixed. Leave is granted to the petitioner to 

file rejoinder in the méantirn. 

Plain Copy to the id. counsel present. 

(M.s.Mu]therjee) 	 (A,K, hatterj ee) 
Member(A) 	 Vice-Chairrcan. 
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